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01-07 IIeard  Mr.  Tsewang  Namgyal,  learned

Coun€;el   for   the   Petitioner   and   also   thelearnedAdvocateGeneralassistedbyMr.

Karm€i  Thinlay,  learned  Govt   Advocate  for

the   State-Respondents.      The   Peltitioner  is

also present today before this Court..

Upon   hearing   Mr.   Tsewang   Namgyal,

learned  Counsel  for  the  Petitioner  at  somelength,heinhisusualfrankresssubmitted

that  the  Petitioner  desires  to  withdraw  thisWritPetition.Accordingtoliim,hemade

this  statement  after getting ftul  instructions

from his client, Mr.  Lakpa Shel.pa.

I.Iowever,  Mr.   Namgyal  made  a  prayer

for  allowing  the  Petitioner  to  approach  the

appropriate   authority   in   th€   matter   once

again.   In view of the above po.;ition, the Writ

\cqu4,
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